he above suit. claims the s¢ - of Re.
nof the Court that therc is probabic cause
¢ that the defendant - :

"% js aboui to S

|~ These are ..0 wmmmd you to" demand and rec~i

from the said ¥ the su -
Rs. = as sufficicit to sat:afy the plair..
claim, and 1nless the said sum oi Rs.

: lsforthmt!“ dclwered 0 you Ly or on behalf of the
.said :

4 ,totakeg
= dnto custod., and to brmg him befoec this Court, in.
why he should not furnish security to the amount of Rs. for his
‘the Court, until such time as the said suit shall be fully and ically
ion of any decree that may Lo passed against him in the svit.

day of T

ARANCE oF A DPFENDANT ARRESTED ERFORE JUbuMi:T. . 3,
(l":'tls.]

.of P Rt the plaintiff in the @bove suit,
rested and brought before the Court ;

ure of the said defendant to show cause why he should not furnish see: arity for
S ordered him to furnish_such security :
g have voluntarily become surety and do hereby bind m self, my
d (ourt that the said defendant shall appear at any time when call d up
nd until satisfaction of any decree that may be passed avsainst him in th _md
h appeararice 1 bind myself, my heirs and executors, to pay to the said C uurt, ati
hat | ma) be adjudged against the said defendant in the said suit. 2

this day of 19

.

(Signed.)

No. 3.

PPENLAN U0 APPR: © o SUREY /'S APPLICATION FOR DiSCHARGE.




2 }are to command you to ca.Il upcm Lhe said defendanl
g : day ol

d:spssa! of this. Courr whep required S AR RS
3 thereof or such orti ofth_ value as may be su«'h.,:cs.t ty satisfy'a
? caus& why ne shouid not £urm:sh secur:ty, :

“: affm; C’ou‘gt’ and you ‘are:
i ﬂa of

No, 6.
SzCuriTy FOR THE PRODUCTION ~kProfzrTY. (0. 38, r.5) < =
S : i PPy :
WuzRELS 21 e insiancs of , the

he defendant, has been: directed: by the Courk to furn

“Tplace atthe disposalioft ourt the preperty specified _
Theréfcre 1 have veli  rilv
Lo oogiy - heirs and executors, (0 the said Couit, that the said |
oo the Courtywhen required, the prop Ft_/ S“ﬂu‘ﬁﬁ'd in.the i
Partion th recf as may be saflicic atisfy the decr ;4
{atr to the i th

EYA
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No. 7.

y;‘ BEFORE JUDGMENT, oN PRooF'or FaiLure To purnisu Security. (O. 38, 1.6.)
(Title)
iff of the Court.

, the plaintiff in this suit, has applied to the Court to call

- » the defendant, to furnish security to fulfil any decree that may
<t him in the suit, and whereas the Court has called upon the said .

h security, which he has failed to do ; These are to command you to attach

N the property of the said

came under safe and secure custody until the further order of the Court; and you are furthes
8 to return this warrant on or before the day of 19

ment certifying the date on which and the manner in which it has been executed, or the
as not been executed.

er my hand and the seal of the Court, this day of

19 .

Fudge,

No. 8.
TemporarY INjuxcriows. (O.3g,r. 1)

(Title.)
tion made unto this Court by , Pleader of [or Counsel for] the plaintiff
pon reading the petition of the said plaintiff in this matter filed [this day] [or the plaint filed

e day of , o7 the written statement of the said
on the day of

and upon hearing the evidence of and
; in support thereof [if after notice and defendant not appeaving : add, and also

of ‘as to service of notice of this motion
endant C. D.]. This Court doth order that an injunction be awarded to restrain the defendant

ants, agents and workmen, from pulling down, or suffering to be pulled down, the house in
e said suit of the plaintiff mentioned [o7, in the written statement, o petition, of the plaintiff
" at the hearing of this motion mentioned] being No. g, Oilmongers Street, Hindupur, in the
: : , and from selling the materials whereof the said house is composed, until the
uit or until the further order of this Court.

day of 19 .

Fudge.

t;;ﬂjuncjf{m 1s sought to vestrain the negotiation of a note or bill, the ovdering part of the
us :—

dants

of the custod
of exch angeir

te
and from
of them or any of them or endorsing, assigning or negotiating the promis-
in question, dated on or about the

% » etc., mentioned in the plaintiff’s plaint [o# petition] and the evidence heard
intil the hearing of this suit, or until the further order of this Court.
t cases) : to restrain the
his servants, agents or workmen, from printing, publishing or vending a book, called

, Oor any part thereof,

only of a book is to be restrained) to restrain

., his servants, agents or workmen, from printing, publishing, selling or otherwise dis-

thm of the bock in the plaint [or petition and evidence, etc.] mentioned to have been
i delendant as hereinafter specified, namely, that part of the said book which is entitled

e and also that part which is entitled
Aincd in page to page both inclusive] until » etc.

to restrain the defendant C. D., his

e “orkmen, from making or vending any perforated bricks [or as the case may be] upon

§ o the I‘F‘?”HOHS in the plaintifi’s plaint [or petition, etc., o written statement, etc.,] mentioned,
9 Plaintiffs, or either of them, during the remainder of the respective terms of the patents

: %p:zmt {C{T as the case may be] mentioned, and from counterfeiting, imitating or resembling

5§ °"S; or either of them, or making any addition thereto, or subtraction therefrom, until the

’6 Ty ade marks)
1 ‘h_lS servants
Pesition or p)ae
£ plaintiff A p
sEmen

to restrainthe
» agents or workmen, from selling, or exposing for sale, or procuring to be

king [or as the case may be] described as or purporting to be biacking nianu-
e B., in bottles having aflixed thereto such lzbels as in the plaintifi’s plaint [or
"€ or any other labels so contrived or expressed as, by colourable imitation or

IvsS 2
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otherwise, to represent the composition or blacking sold by the defendant to be the same as the compg
or blacking manufactured and sold by the plaintif A, B., and from using trade-cards so contriv
expressed as to represent that any composition or blacking sold or proposed to be sold by the defend
the same as the composition or blacking manufactured or sold by the plaintiff A. B, until the, etc.

[ 7o restrain a<partner from in any way interfering in the business)

to restrain the defendant C. D., his servants and agents, from entering in
contract, and from accepting, drawing, endorsing or negotiating any bill of exchange, note or
security in the name of the partnership-firm of B. and D., and from contracting any debt, buying and
any goods, and from making or entering into any verbal or written promise, agreement or underta
‘and from doing, or causing to be done, any act, in the name or on the credit of the said partnership
of B. and D., or whereby the said partnership-firm can or may in any manner become or be made lia
ot for the payment of any sum of money, or for the performance of any contract, promise or underl
urtil the, etc, '

No. 6.

APPOINTMENT oF A Recriver. (O. 40,r.1.)

(Title))
To

WHERRAS has been attached in execution of a decree
in the above suit on the day of 19 , in favour of ‘

; You are hereby {subject to your giving security to the satisfaction of the Court) appointed
of the said property under Order XL of the Code of Civil Procedure, 1908, with full powers un
provisions of that Order.

You are required to render a due and proper account of your receipts and disbursements ‘in res}
the said property on . You will be entitled to remun
at the rate of per cent. upon your receipts under the authority of this appointmant.”

Givex under my hand and the seal of the Court, this day of 19
Fudge.
No, 7.
BoND To BE GIVEX BY RECEIVER. (O. 40, I 3.)
(Title.)
Kwow all men by these presents, that we and and
are’jointly and severally bound to of the Court of in Rs. ¢
to be paid to the said or his successor in office for the time being. For which payment to

we bind ourselves, and each of us, in the whole, our and each of our heirs, executors and admi
jointly and severally, by these presents.

Dated this day of 1g

Whereas a plaint has been filed in this Court by against
for the purpose of [here insert the object of suit).

And whereas the said ) ) has been appointed, by order of the above-
Courlt, to receive the rents and profits of the immoveable property and to get in the outstanding
property of in the said plaint named :

Now the condition of this ebligation is such, that if the above-bounden
account for zll and every the sum and sums of money which he shall so receive on account of the 1
profits of the immoveable property, and in respect of the moveable property, of the said
at such periods as the said Court shall appoint, and shall duly pay the balances which shall from ti
be certified to be due from him as the said Court hath directed or shall hereafter direct, then this o
shall be void, otherwise it shall remain in full force. )

Signed and delivered by the above-bounden in the presence of

Note~I{ deposit of money is made, the memorandum thereof should follow the terms of the
of the bond. :
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APPENDIX G. 141
APPEAL, REFERENCE AND REVIEW.

No. 1. _
MemorannUM o APPEAL. (C. 41, 1. 1.)
(Ttle.)
above-namead appeals to the
Court at from the decree of
in Suit No. of 19 , dated the
L day of 19 . and sets forth the following grounds of objection to the
jecree appealed from, namely :— :
No. 2.

SgCcURITY BOND TO BE GIVEN ON ORDER BEBING MADE To STAY Execution of Decree. (O. 41,r1.5.)

(Title.)
¥
This security bond on stay of execution of decree executed by ‘ witnesseth :—-
That » the plaintiff in Suit No. of 19, having sued
, the defendant, in this Court and 2 decree having been passed on the day of 19

in favour of the plaintiff, and the defendant having preferred an appeal from the said decree in
Court, the said appeal is still pending.

: Now the plaintifi decree-holder having applied to execute the decree, the defendant has made an appli-
~ cation praying for stay of execution and has been called upon to furnish security. Accordingly 1, of my own
' free will, stand security to the extent of Rs, , mortgaging the properties specified in the schedule
© hereunto annexed, and covenant that if the decree of the first Court be confirmed or varied by the Appeilate

Court the said defendant shall duly act in accordance with the dscree of the Appellate Court and shall pay
whatever-may be payable by him thereunder, and-if he should fail therein then any amount so payable shall
be realized from the properties hereby mortgaged, and if the proceeds of the sale of the said properties are
msufficient to pay the amount due, I and my legal representatives will be personally liable to pay the
~ palance. To this effect I execute this security bond this day of 19 .

Schedule. ]
Witnessed by (Signed)
O
- 2. e
No. 3.

SECURITY BOND TO BE GIVEN DURING THE PENDENcCY oF AprresL. (O.41,r. 6.)

(Title.)
This sec.urity bond on stay of execution of decree execuled by witnesseth :—
That , the plaintiff in Suit No.  oi 19 , having sued , the
defendant, in this Court and a decree having been passed on the day of -
19 in favour of the plaintiff, and the defendant having preferred an appeal from the said decree
the Court, the s1id appeal is still pending.

Now the plaintiff decree-holder has applied for execution of the said decree and has been called upor
furnish security. Accordingly [, of my own free will, stand security to the extent of Rs.

Mortgaging the properties specified in the sctedule hereunto annexed, and covenant that if the decree
f the first Court be reversed or varied by the Appellate Court, the plaintiff shall restore any property which
ay be oi-has been taken in execution of the said decree and shall duly act in accordance with the decree
of the Appellate Court and shall pay whatever may be payable by him thereunder, and if he should
fail therein then any zmount so payable shall be realized from the properties hereby morigaged, and
if the proceeds of the sale of the said properties are insuﬂ:icient.to pay the amount due, | and my legal
Tepresentatives will be personally liable to pay the balance. To this effect 1 execute this security tond

1S

day of 19 .
' Schedule.
Witnessed by -
(Signed)
1
2!
’No. 4.
SecuriTY roR Costs or APpEsL, (O. 41, r. 10)

Io (Title)
£ This security hond lor costs of appeal executed by witnesseth i—

This appellant has preferred an appeal from the decree in Suit No. of 19 , against the

*Pondent, and has been called upon to furnish security. Accordingly I. of my own fiee will, stznd
urity for the costs of the appeal, mortgaging the properties specified in the schedule hereunto

: 139

tes
sec
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annexed. [ shall not transfer the said properties or any part thereof, and in the event of any de
the part of the appellant I shall duly carry out any order that may be made against me with ¢
payment of the costs of appeal. Any amount so payable shall be realized from the properties
mortgaged, and if the proceeds of the sale of the said properties are insufficient to pay the amountg
and my legal representatives will be personally liable to pay the balance. To this effect 1 execy

security bond this day of . 19 .
5 ¢ Schedule.
Witnessed by
1.
2.
(Signed)
No. 5.

INTIMATION To Lowgr. CourT oF Apmission o AppeiLl. (O. 41,r1. 13.)

(Tstle.)
To
You are hereby directed to take notice that the
above suit, nas preferred an appeal to this Court from the decree passed by vou therein on the
day of 19
You are requested to send with all practicable despatch all material papers in the suit,
Dated the . dav of 19
T udge.

No. 6. )

NoTice To RESPONDENT oF TAE DDav rixed vor THE HEsriNG ovlTHE Arrear. (O, 41, 1. 14.
(Title.)

ApPEAL from the of the Court of
dated the : day of 19
Ta

Respondent.

TAKE notice that an appeal from the decree of in this cas
been presented by and registered in this (@&
and that the day of 19 has been fixed
Court for the hearing of this appeal. . -

If no appearance is made on your behalf by yourself, your pleader, or by some one by law auth
to act for you in this appeal, it will be heard and decided in your absence.

Givex under my hand and the seal of the Court, this - day of 19

Fudoe

[Note.—Ifa stay of execution has been ordered, intimation should be given of the iact ofs
notice.}

No. 7.

Norice To o4 PARTY To 4 SuiT ¥oT MADE & PARTY TO THE APPEAL BUT JOINED BY THE CoU
a ResponpenT. (0. 41, 1. 20.)

(Zitle.
WHEREAS you were a party in suit No, ol 1¢g , in the Court of
, and whereas the has preferred an ap
this Court from the decrce passed against him in the said[suit jand it appears to this Court that y
interested in the recult of the said appeal: ! 3

140
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s is to give you notice that tl'us Court has directed you to be made a respondent in the sa.id appeal
adlourned the hearing thereof till the day of

a.M. If no appearance is made on your hehalf on the satd day and at
B hour, the appeal will be heard and decided in your absence.

Givex under my hand and the seal of the Court, this day of

T hi

Fudge.
No. 8.
Memoranpum of CRoss OBsection. {O. 41, r. 2a.)
(Txtle.)
] BERBAS the . has preferred an appeal to the
4 from the decree of in buit No.
; , dated the : day of 19 , and whkereas notlce of the day
W for hearmg the appeal was served on the on the
the ! files this memorandum of cro.s objection undzr rule 22 of Order XL1 st

ode of Civil Procedure, 1908, and sets forth the following grounds of objection to the decree appealed
namely :1—

No. g.
Decree 18 ArpesL. (0. 41, 1. 35.)
(Title.)
Appeal No. of 19 from the decree of the Court of
Bhe day of 19 K
Memorandum of Appeal.
Flaintiff.
Defendant.,
The above-named appeals to the Court at
e decree of in the above suit, dated the day of
for the following reasons, namely : —
This appeal coming on for hearing on the day of I ]
, in the presence of for the appellant and of “for
pondent, it is ordered—
he costs of this appeal, as detailed below, amounting to Rs. , are Lo bz paid by .
B of the original suit are to be paid by .
;l i Given under my hand this day of 19
;’i .
)
LB
'i‘ ;
1 1 Huage.
’ 1' . Costs"of Appeal.
74 : = S e
.! Appellant, l Amount, | Respondent. Amount,
N g o o
- Rs. | a.| B! _ Rs, a. | p.
i Stamp for power = "

for  memorandum of

i

P
{beal.

Do. for petition

- Service of procusses

Pleader’s fee on Rs

ader’s fec on Rs.
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No.-:o, \
APPLICATION TO APPEAL IN FORMA pauperis. (O. 44, 1. 1)
(Title.)
1 the ' above-named, present th

accompanying memorandum of appeal from the decree in the above suit aad apply to be allowed to appea]:
as a pauper. .

" Annexea 15 a-full and true schedule of all the moveable-and immovéﬁﬁé'ﬁroperty belonging to me wit
the estimated value thereof.

Dated the day ot . 19

(Stgned.)

Note—Where the application is by the plaintiff he should state whether he applied and was allowed o)
sue in the Conrt of first instance as a pauper.

No. 11.
NoTice OF AppesL 1N vorMi pPavrEris. (O. 44, r. 1.}
"Title.)
WaEereas the above-named has applied to be allowed to appcal asa pavper frot
the decree in the above suit dated the day of 19 an
whereas the day of 19 has teen fixed for hearing the application, notice is hereb

given to you that if you desire to show cause why the applicant should not be allowed to appeal as a paupe
an opportunity will be given to you of doing so on the afore-mentioned date. -

Given under my hand and the seal of the Court, this day of 19

No. 12.

NOTICE TO SHOW CAUSE WHY A CERTIFICATE OF APPEAL TO THE KInNG 18 CoOUNCIL SHOULD No
BE GRANTED. (O. 45,1 3.)

(Title.)
To

TAKE natice that
has applied to this Court for a certificate that as regards amoant or value and nature the above
fulfils the requirements of section 110 of the Code of Civil Procedure, 193%, or that itis otherwise a fit onl
for appeal to His Majesty in Council.

The day of 19 is fixed for you to show cause why th
Court should not grant the certificate asked for,
Given under my hand and the seal of the Court, this . day of 19
Registrar,
No. 13.
NoTICE TO RESPONDENT OF ADMISSION OF APPEAL To THE KiNng 1x CouvNcin, (0. 45, r. 8)
(T+tle.) :
To
WHEREAS , the

in the above case, has furnished the security and made the deposit irequired by Or
XLV, rule 7, of the Code of Civil Procedure, 1908 :

Take notice that the appeal of the said to His Majesty in Council has been admitt¢
on the - day of 19
Given under my hand and the seal ofithe Court, this day of 19

Regisivar,
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MISCELLANEOUS.

_ No. 1. _
AGREEMENT oF PARTIES AS TO 1SSUEs To BE TRIED. (0. 14,r1.6.)
(Title.) '

HEREAS we, the parties in the above suit, are agreed'as to the question of fact [o7 of law] to be
Q(l between us and the point at issue between us is whether a claim founded on a bond, dated the

day of 19 . and filed as Exhibit in the said suit, is or is not
the statute of limitation (o7 state the point at issue whatever it may be) :

erefore severally bind ourselves that, upon the finding of the Court in the negative [or aﬂirmatwe:l

ch issue will pay to the said the sum o
(o7 such sum as the Court shall hold to be due thereon) and I, the said

will accept the said sum of Rupees (o7 such sum as the Court

hold to he due) in full satisfaction of my claim on the bond aforesaid [or, that upon such finding I, the
will do or abstain from,doing, etc., etc.].

Plaintiff.
Defendant.

day of 19 -

No. 2.

'ICE OF APPLICATION POR| THE TRANSFER OF A SUIT TO ANOTHER COU‘RT‘ pon TRIAL, (SECTION 24.)
n the Court of the District Judge of

No. . of 19 ‘
. WaRREAS an application dated the day of ' 19 has been made
this Court by the in Suit No, of
now pending in the Court of the at in
_ is pla.mtlff and is defendant, for the transfer
: su:t for trial to the Court of the at 1—
ou are hereby informed that the day of 19 has been fixed for
€ hearing of the application, when you will be heard if you desire to offer any objection to it.
: C_ilven under my hand and the seal of the Court, this day of 19 .
Fudge.
) No, 3.
NoTice|or PAYMENT|INTO COURT. (O. 24, 1 2) i
(Title)
ke notice that|the’defendant has paid into!Court/Rs. and says that that sum
CIent to sausfy the p]amtlﬁ's claim inifull.
: X VY, I leader for the defendant.
T" Z, Pleadelffor the plaintiff,
No.l4.

NoTice To sHOW CausE. (GENERAL FORMy)
3 (Title)
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Given under my hand and the seal of the Court, this
19

Fudge.
No. 5.
. ‘PLAINTIFF
LisT or DoCUMENTS PRODUCED BY e (0. 13, r. 1.)
(Title.)
_ Date, if any, which
No. Description of document. the document Signature of party or pleader.
bears.
]
' ? 3 4 3
\"-.
L4
i
|
i
|
|
No. 6

NoTice To PArTIES oF THE Day PIXED FoR ExAMINATION OF A WITNESS ABOUT TO LEAVE THE -
Jurispicrion. (O. 18,r. 16.)

(Title)
To

plaintiff (o7 defendant).

YWHEREAs in the above suit application has been made to the Court by that

the examination of , a witness requlreﬂ'
by the said '

in the said suit, may be taken 7§
immediately ; and it has been shown to the Court’s satisfaction that the said witness is about to leaves

the Court’s jurisdiction (07 any other good and sufficient cause, to be stated ) :

Take notice that the examination of the said witness
taken by the Court on the

day of 19 .
Dated the day
of . 10 i
|
Fudee. ; i;
No. 7 ?d:;

CouMISSION To XAMINE ABSanT Wirxsse, (O




The Code of Civil Procedure 1908.
(The First Schedule.— Appendix H.— Miscellaneous.) 147

f the parties or their a%ents if in altendance, _who will be at liberty to question the witness on the points
p,eciﬁed ; and you are further requested to make return of such evidence as soon as it may be taken.

Process to compel the attendance of the witness will be issued by any Court having jurisdiction on
our application.

A sum of Rs. s being your fee in the above, is herewith forwarded.

Given under mv hand and the seal of the Court, this day of _ . 19 .

Fudge.

No. 8.

LerTer oF Reauest. (O.26,r. 5.)

; (Title.)

(Heading :—To the President and Judges of, etc., etc,, or asthe case may be.)

W HEREAS a suit is now pending in the )
n which A. B. is plaintiff and C. D.is defendant; And in the said suit the plaintiff claims

(abstract of ¢laim) ;

And whereas it has been represented to the said Court that it is necessary for the purposes of justice
d for the due determination of the matters in dispute betweezn the parties, that the following persons
ould be examined as witnesses upon oath touching such matters, that is to say :

E. F., of
G. H,, of and
I J.,of
And it appearing that such witnesses are resident within the jurisdiction of your honourable Court ;
"~ Now I , as the of the said Court, have the honour to request, and do hereby
squest, that for the reasons aforesa‘’d and for the assistance of the said Court, you, as the President and
Hudges of the said , or some one or more of you, will be pleased to summon the said witness

such other witnesses as the agents of the said plaintifi and defendant shall humbly request you in writing
o summon) to attend at such time and place as you shall appoint before some one or more of you or such
person as according to the procedure of your Court is competent to take the examination of witnesses
at you will cause such witnesses to be examined upon the interrogatories which accompany this lette
eguest (or vivd voce) touching the said matters in question in the presence of the agents of the plainti,
efendant, or such of them as shall, on due notice given, attend such examination.
‘And | further have the honour to request that you will be pleased to cause the answers of the said
esses to be reduced into writing, and all bocks, letters, papers and documents produced upon ‘such
nation to be duly marked for identification, and that you will be further pleased to autherticate such
mination by the seal of vour tribunal, ori n such cther way as is in acccrdance with your precedure,
20 'rqté.tr(t:lothe same, together with such request in writing, if any, for the examination of cther witnesses
# HIE 53] urt. ) .

Note—If thie Request is directed to a Foreign Court, the words “through His Majesty’s Secretary of
fer Foreign Affairs for transmission ” should be inserted after the words “other witnesses” in the
mate line of this form.) .

No.g.

OMMISSION FOR & LocAL INVESTIGATION, OR TO EXaMINE Accounts, (O. 26, rr. g, 11.)
(Title.)

BEREAS it is deemed requisite, for the purposes of this suit. that a commissicn for
ey : should be issued ; Vou are hereby appointed
CeRBsioner for the purpose of

Pro

y ,.;'\:? o compel the attendance before you of any witnesses or for the production of any documents,
ﬂ’ylir;‘]'ch You may desire to examine or inspect, will be issued by any Court bhaving jurisdiction ¢n
cof e ication.
, being your fee in the above, is herewith forwarded

Y1 : P - ¥
. Get iy hand and the seal of the Court this ) day of 10
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No. 10.
CoMuIssioN To MAKE A ParTiTion (O. 20, r. 13.)
(Title))

o

WHEREAS it is deemed requisite for the purposes of this suit that a commission should be iasned

- make the partition or separation of the-property specified in, and according to the rightsas declaredi
the decree of this Court, dated the day of 19 ; Youare hereby appoint
Commissioner for the said purpose and are directed to make such inquiry as may be necessary, to diy
the said property according to the best of your skill and judgment in the shares set out in the sai
decree, and to allot such shares to the several parties. You are hereby authorised to award sums to
paid to any party by any other party for the purpose of equalizing the value of the shares. 4
Process to compel the attendance before you of any witness, cr far the production of any documen

whom or which you may desire to examine or inspect, will be issued by any Court having jurisdiction g
your application. ¥ ;

A sum of Rs. , being your fce in the above, is herewith forwarded.
Givenunder my hand and the seal of the Court, this day of 19
- Fudge.
No. 11.

Norice To Mixor DEPENDANT AND GUaRDIsN. (O, 32, 1. 3.)

(Title.)
To

Minor Defendant,
Natural Gaardian.i

WHEREAS an application has been presented on the part of the plaintiff in the above suit for _'
appomtment of a guardian for the suit to the minor defendant, you, the said minor, and you (1) 3
(1) Here insert the name of guardian, are hereby required to] "

notice t hat unless within days from the service upon you of this notice,
application is made to this Court for the appointment of you (1) or of some friend of yt
the minor, to act as guardian for the suit, the Court will proceed to appoint some other person toa
as a guardian to the minor for the purposes of the said suit. 3
Given under my hand and the seal of the Court, this day of 19

No. 12.

NOTICE TO OPPOSITE PARTY OF DAY FIXED FOR HEARING EVIDENCE OF PAUPERISM. (O. 33, 1.0

(Title.)
To ”
Wi iRRAS . :
applied io this Court for permission to institute a euit against in fof

pauperis under Order XX X111 of the Code of Civil Procedure, 1008 ; and whereas the Crurt sees no red
to reject the application; and whereas the ; day of 19 has b
fixed for receiving such evidence as the spplicant may adduce in proof of his paupericm and for beaf

any evidenc which may be adduced in disproof thercof ;s

¥ ieh to (:ﬁcr
s Court on the

19 ":
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No. 113.
NoTIcE To SURETY OF HIS LIABILITY UNDER A DEcreE. (Section 145.)
(Title) '
W HEREAS you did on besome

able as surety for the performance of any decree which might be passed against the said

Jefendant in the above suit ; and whereas a decree was passed on the :

19 against the said defendant for the

. , and whereas applicatior has been made for execution
the said decree sgainst you :

Take rotice that you are hereby required on or before the day of

19 to show cause why the said decree should

t be executed against you, and if no sufficient cause shall be, within the time specified, shown to the
fzction of the Court, an order for its execution will be forthwith issued in the terms of the said

plication.

Given under my hand and the seal of the Court, this dayof

Fudee.
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